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CENTRAL SILK BOARD
(AMENDMENT) BILL

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : 1 beg 1o move :

“That the following amendments
made by Rajya Sabha in the BiN further
to amend the Central Silk Board Act,
1948, be taken into consideration.”

“Enacting Formula
(1) That at page 1, line 1,—
for the word ‘Twentieth® the
“Twenty-first™ be substituted

Clause 1
(2) That at page 1, line 4,—

Sor the figure “1969" the figure *1970"
be substirured.”

word

MR. DEPUTY-SPEAKER : The motion
is now before the House,

SHRI KANWAR LAL GUPTA
1Dethi Sadar) : On a point of order...

SHRI MADHU LIMAYE (Monghyr) ;
I do not know why vote is not being taken
on the motion that T have moved. I have
moved a proper motion,

SHRI SURAJ
Kiodly take vote on it.

BHAN (Ambala) :

=t WA AT g : IUSY WA,
ay famd &1 Maa &, @ & i

ot vy fomd © IuTenw wENEE, W
FETE 9T A sifag ) F ower g@e
seara F av| G5 § faw dare g
sitfrara fesr ot dare @ omar ) &
FFTAIT FEATF T@T &, IW 9 Fiz fer
T |

MR. DEPUTY-SPEAKER :
only a clearical amendment.

ot ny food : guTeTw welem, A%
ag gy <@v & 5 ora aw sl §
ot e § qE R TG G, a7 Qe

FE N

This is

mdt.) Bill
SHRI P. N. SOLANKI (Kaira): On
a point of drder ..

MR. DEPUTY-SPEAKER : Shri
Kanwar Lal Gupta is already on a point of

order. I have to hear him first.

it wy ol : AU gETE R, g9
39 93 &tz faar smq

MR. DEPUTY-SPEAKER Shri

Madhu Limaye should know that a motion
can be moved only with the permission of
the Chair, and proper potice of it has to be
given. | cannot accept...

SHRI SRINIBAS MISRA (Cuttack) :
You should permit him. Heave you heard
the proposal made by him? He only
wants that the House should sit until all
the items are finished.

ot vy fordt : ag s A oAw
¥ FewaT wAT 9T W, TEE O
Fa1 =nfgd | &7 whfag w1 fs o o
FGET F1 @A 7S T AT A g,
a9 a% gad @3\

MR. DEPUTY-SPEAKER : 1 cannot

accept that motion.

=} AT W T JAOUSAA 9,
gt S gt wEew A faw @ § Ay
[T 9T ¥ sufaa g agr g )
#fogme oW & 98 H\X ®W 99
&1 aq fe@maT SrEEn § 1 s 98 wgav
t—({e S )

“If a Bill other than a Money Bill

passed by the House and transmitted two

the Council is returned to the House

with amendments, it shall on receipt be
laid on the Table.".

1T w0 99 wgar §—

“After the amended Bill bas been laid
on the Table, any Minister in the case of
a Gvoernment Bill or in any other case
apy member may, after giviog two days’
potice, or with the consent of the
Speaker without potice, move that
the amendments be taken into
consideration.”,
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MR. DEPUTY-SPEAKER 1 The hon,
Member need not explain., The rules are
very clear

off gaT I TR GO IR A
Wi 7 a4 FgF A @ow Fow
ar 7z § fr =5 o Afew &1 anfgm
a1, ag @ fear wix oftse a off =
qifaea 78 & fF 3 gmay 542 &

murATT ag 3 v W F @
& & o wrfRw 4qr g W AE
firar | gafae 41 oF 78 @3 T g
¥ za fag =Y 75 g wfgm ar

SHRI R.D. BHANDARE (Bombay-
Central) : Permission has beecn given by the
Speaker.

MR. DEPUTY-SPEAKER : 1 am told
by the office that it was laid on the Tahle of
the House on the 11th May, and the Speaker
has also given permission.

The question is :
“That the following amendments made
by Rajya Sabha ir the Bill further to

amend the Central Silk Board Act, 1948,
be taken into consideration :(—

Enacting Formula
(1) That at page 1, line 1,—

Sfor the word “Twentieth” the word

“Twenty-first” he snbstitured.

Clause i
(2) That at page 1, linc 4,—

for the figure “1969" the figure *1970"
be substitured.

The motion was adopted.

MR. DEPUTY SPEAKER : The
Question is ;
Enaciing Formu.u
(1) That at page 1, line 1,—
for the word “‘Twentieth” the word

“Twenty-firat™ be substitured.”
The motion was adopted.

MAY 20, 1570

T-a (Amdt.) Bili 0

MR.
question is :

DEPUTY-SPEAKER : The

Clause !
(2) That at page 1, line 4, —

Sor the figure “1969" the figure “1970"
be substituted

The motion was adopted.

SHRI RAM SEWAK : I movs :—

“That the amendments made by Rajya
Sabha in the Bill b= agreed to.”

MR. DEPUTY-SPEAKER :
question is :—

The

“That the amendnents made by Raiya
Sabha in the Bill be egreed to."”

The motion was adopted.

15.48 hrs.

TEA (AMENDMENT) BILL
THE DEPUTY MINISTER IN THE

MINISTRY OF TRADE (SHRI RAM
SEWAK) : T move : )
“That the following amendments

made by Rajya Sabha in the Bill further
to amend the Tea Act, 1953, be taken
into consideration :—
“‘Enacting Formula
{1) That at page 1, line 1,—
for the word “Twentieth"
“Twenty-first” be substituted.
Clause 1
(2) That at page 1, line 3,—

Jor the figure '1969" the figure *'1470"
be substituted ”,

the word

MR, DEPUTY-SPEAKER : The
Question is :
“That the following amendments

made by Rajya Sabba in the Bill further
to amend the Tea Act, 1953 be taken
into consideration :—
“Enacting Formula
(1) That at page 1, line 1,—
Sfor the word “Twentieth” the word
“Twenty-first™ be substitured.
Clause 1
(2) That at page 1, line 3,—
for the figure *1969" the figure *1970"
be substitured.

The motion was adopted.



